A - In the Central Adninistrative Tribunal
P | - . Galcutts Bench

OA N¢%773 ef 1997

Present : Hen'ble Mr%, Dy Purkgayastha, Judicis]l Member

- Smt. Gita Rani Jan
Vs,
~ S.E. Railway

- Fer the Applicant : MNr% Aa@f@\%kﬁfpiywﬁf Advocate

"Fer the Respondents: Nene

* Heard en ! 22-6-98 | Date eof Judgement : 22-6-98

ORDER

When the case is teken up fer admis‘sien 1d, Advecate Mr,
Chakfa’berty, afspearjng en behalf ef the 'applicv:ant_, submits that he
3 , has learned fremthe efficial respondent that applicant has' beén\
| ‘ ‘appeinted in the.pest as prayed f@r. Mrﬁ' S,harm;a, Heaé Clerk, WPO

i { - fur.ﬁ:ished a letter written by the applicant Smt. Gita Reni Jana

o ané stated fhat the appeintmeht is mace byt he respendents after
| filing ef this casse. Frem this -letter it is feund that the applicant
has been appeinted on 22-5-98 and she jeined accerdingly. Thereby,

the case is dismissed awarding ne cests,

: ) (6
( D% Purkayestha )
Member (J)




